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Iaearned counsel for the petitioner and his 

Associates are hot present when called nor any r1u 

made on his behalf seeking adjournment. In this case 

in spiteof several 1jour.nrnents am6ndment petition 

has not been filed and on the last occasion on 

12.5.1999 it was iricated that the matter will be 

taken up on 5.7.1999  even in the absence of amendment. 

In view of this we have gone through the O.A. and 

also heard Shri S.Behera, leatned Addl.Standirig 

Counsel appearing for the respondents. The petitioner 

in this O.A.  has prayed for quashing notification 

at Annexure-2 through which applications have been 

invited for filling up of the post of E.D.D.A. The 

applicant wants the public notice to quashed on th 

ground that he had worked urrer the respondents as - 

casual labourer and therefore, he has a right to be 

absorbed. There is no averment in this O.A.  as to 

whether he was appointed as casual labourer through 

a process of selection. Hori'ble Supreme Court in a 

series of decisions have laid dcMn that persQns who 
aqy 

have come throu 	ithoutprocessof selection cannot'1  

be absorbef2')%pplying for Ikpost and hato 

face selection if they are qualified for the post 

it to the extent of previous service as casual labouii 

they are to be given age reaxation. In this case 
there is t# .averement 	the applic art has 

applied for the post of E.D.D.A.. i response to 

public notification which he wants to be quashed. 

In consideration of this we arenot inclined to admit 
this O.A. The  O.A. is, therefore, rejected a the 

admission stage. 
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